[PAssED BY THE DOMINION LEGISLATURL]

eceived the assent of the Govamor Ganeml on the 18th December 1947)

to gwe\effect to the supplementary financial proposals of the Gentral Govern- ]-‘
: ment for- the year endmg on the Slst day of March 1948

HEREAS it is expfdlcnt to jmyose an exyort ouiy o (oﬂcn (]o1h ard}an -
nd to amend the Cotton Textﬂea Fund Ordmamce, 1944 (XXXIV of

T 1s hereby ena,cted as follows —

1. Short title and extent. —(1) 'lhls Act ma,y be ca,lled the Ind1a,n Flna,nCe S
plementary) Ach, 1947.

‘(2) Tt extends to all the Provmoes of India.

2. Addltlon to Second Schedule, Act XXXII of 1934. —~In thc Seoond Schedule
he Indian Tariff Aet, 1934 (XXXII of 1934:) after item No. 5, the followmg
s shall be ingerted :—

“ 6. Cloth of any description manufactured elther Annas four . per
wholly from cotton. or partly from cotton.  square yd.
and partly from any other substance and con-’ '
taining not ‘less = than ten per centum  of
cotton by welght :

1. Yarn of any deseription manufactured either Ammas  six per . -
wholly from cotton or partly from cotton - 1b.” ' -
_and partly from any other - substance and - '
, contalmng not less than ten per centum of
cotton by welght

kS

3. Amendment of Ordinance No. XXXIV of 1044.—For sestion 4 of “tho -
ton. - Textiles Fund Ordlna,nce, 194:4 the following section shall he subiti--
d, . namely i—- o '

“ 4. Government’s co'ntmlmtzon to the Fund. »—The -Central GoVemmént
. may from time to time: make such contrlbutmns to the Fund a8 it
" thinks ﬁt "o B _ . .
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